¥ERY OF BOOKS AND NEWS-
"PAPERS (PUBLIC
AMENDMENT BILL®

(Amendment of sections 2 and 3)

Shel 8. C. Samants (Tamluk): I
beg to move for leave to introduce a
Bill further to amend the Delivery
of Books and Newspapers (Public
Libraries) Act, 1954.

is

“That leave be granteg to intro-
duce a Hill further to amend the
Delivery of Books and News-
papers (Public Libraries)  Aect,
1954."

The motion was adopted.

Shri 8. C. Samanta: I introduce the
Bil.

———

COMPANIES (AMENDMENT) BILL®

(Insertion of new sections 438 and
250AA and amendment of sections
224, 237 etc.)

Shri D. C. Sharmmy (Gurdaspur): I
beg to move for leave to  introduce
& Bill further to amend the Companies
Act, 1958,

Mr. Deputy-Speaker; The question
is:

“That leave be granieg to intro-
duce a Bill further to amend the
Companies Act, 195668."

The motion was adopted.

BilL

JYAISTHA 10, 1089 (SAKA)

Mr, Deputy-Speaker: The gquestion

Shri D. C. Sharma: I introduce the
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GIFT-TAX (AMENDMENT) BILL*
(Amendment of sections 22, 23 etc.)

#ikrl D. C. Sharma (Gurdaspur): I
beg to move for leave to introduce a
Bill further to amend the Gift-Tax
Act, 1958,

Mr. Deputy-Speaker: The guestion
is:

“That leave be granteg to intro-

duce a Bill further to amend the
Fift-Tax Act, 1958."

The motion was adopted.

Shri D. C. Sharma: [ introduce the
Bill.

FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL*
(Amendment of sections 2 gnd 28,
ete,)

Shri D. C, Sharma (Gurdaspur): X
beg to move for leave to introduce a
Bi'l further to amend the Foreign
Exchange Regulation Act, 1947

Mr, Deputy-Speaker: The question
is:

“That leave he grantéq to intro-
duce & Bill further to amend the
Foreign Exchange Regulation Act,
1947."

The motion was adopted.

Shyi D. C. Sharma: I introduce the
Bill.

PREVENTION OF CORRUPTION
(AMENDMENT) BILL®

(Omission of section 6)

o fosm Mg gwig ;. TETAW
agiea, ¥ s@w v § 5 fEw
O KT Qa7, 104 4T WW &¥-
w1 w7 arsy fadaw A 573 £ S@
wprfs @ wra
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] Mr, Deputy-Speaker; The question
a;

“That leave be granted to intro-
duce a Bill further to amend the

Prevention of Corruption Act,
1947

The motion was adopted.
sft fsmg qredg 2 § fuTua
Iega wT g

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

{Amendment of sections 127, 128 and
129)

21 frvmra apeig (mEage)
I wgEm, § graa v g fw
Fre wT% fwgas  goiee, 1898 a1
W gaaT 37T s AT W 37T
*t aw naafa & wm o

Mr, Deputy-Speaker; The gucstion
gs:

“That leave be granted to intro-
duce a Bill {further to amend the
Code of Criminal Procedure,
1898."

The motion 1was adopted,
st fazyma  amza
T LT €T

c 9 g

CODE OF CHIMINAL PROCEDURE
(AMENDMENT) EILL*

(Amendment of section 252)

vit {rmatd sredq (AT
Teae wgea, & gend v g fo
oz o femaer difasry, 1gus o
W AW o ave fadaw o wT
%1 wa wanfs &t
Mr, Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill further to amend the
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Code of Criminal Procedure,
Imll

The motion was adopted.
=} fasaata qrga : & fadqw w0t
qeqT T £ | '

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 134)

at famary awta (wémygT) -
% y@ra 7 § fF v F wfae= &
T AU FO AT fadas Tw w7
T a7 wwfr & a7

Mr, Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India"

The motion was adopted.
vy t433AT4 qtveg | # fagus ¥
9T ATATE |

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 13 and inser-
titn of new Article 194, etc.)

Shri K. R. Gunesh (Andaman and
Micobur Islands): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

Shri K. R. Ganesh: I introduce the
Bill,
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